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The applicent in this O,A. has prayed that the r‘aapmdmts

may be directed to permit him to appear in the recruitment examination

of Group'D' employees on 31st July,1988 for which he has fulfilled
all requisite conditions. I

. It is seen from the record before us and also the averments
made in the counter affidavit that the applicant was working as a
substitute casual labourer in if the post of Extra Departmental
Stamp Vendor and his employment come to an end automatically when
the Extra Departmental Vendor joined the duty on expiry of his leave,
With regard to this prayer for permitting him to appear in the
departmental examination, counsel for the petitioner arguéd that
since he has been cnntinunual}( working as a substitute for more than

2 years, he is eligible tobe permitted to take departmental examina-

tion.

S= The learned counsel for the respondents argued that the
petitirner had never worked as a regular employee and he had worked
only as a substitute and the fact that he has been working continuous
for more then two years, has also been specifically denied in the

counter affidavit, Secondly, he argued that a substitute casual

labourer rdé-ﬁ not acquired any right.
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= de have heard the leamed counsels for the parties.

ge have seen the circulars regarding requlation of terms and

conditions goveming employment of casual labour for regularisation.

_Laarnéd counsel for the respondents has rightly argued that till
applicawt

that time fha# was not working as regular casual employee, The

petiticner has no 1ncua—-stmdia)aa at the time of Group'D!

examination, he was not an employee of the postal department. He

was rightly rejected permission to appear in the departmental

examination. The axanination was also held in 1988 and the

application also in our view has become infructuous, We, accordingly

dismiss the application and there will be no order as to cost.

MEMBER (/A) MEMBER (3)
DATED: Allahabad July &3'1994.
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